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CRDER

The matter under contrQVQréy arising out of M,A.N©,313
aF‘1997 is that'thg respondents have issued a selection list
dated 24.7;1997 és per énnexure *X/1' for ths purpose af
éppointment a@s Goods Oriver. It is submitted by the ld.counsel
@appeéring for the a@pplicants that sucgh @ move is deregatory te

their right protectsd by the interim order passed by the Tribynal

en 10.6.1987 on the basis of M.A, Ne.177/1997. By the aferessid

order» the Tribunal med ified the interim erder passed in this case
on 14.2.199%7 te the effect that further premetion ef Sr.Disssl
Assistants snd Diesel Assistants te the post of Shunter frem the
list annexed to the aforesaid M,A.177 of 1997 may be givén: but

su ch premefian shall abide by the result of the caése. In the
instant miscellaneous applicationy M.A.313 of 1987, the applicants

pray before this Tribunal to restrain the respondents From calling

the enlisted Shuntars For selection to the post of Goods Oriver

on the basis of the order dated 24.7.1997 as per annexure 'X/1%.
In vieu of the revised interim orders we do net Find any scopa te

interfere in this regard and te pass such order &3 prepesed as it
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has been mads cleﬁ:iin the revised interim order that any such
prometion shall abide by the result of the case.

2. ﬁnaer the circumstancess M;A.313 of 1997‘13 rejected but
censidering the qrganc} of thé mitter and the peints invelved in
this ceses we think the 0.A, should ba hesrd out.

3 It has been submitted by the ld.counsel appearing for b@th
the parties that the matter is reédy and reply and rejoeinder

hsve both been Filed.and is on record. Accerdinglys» the matter be
listed for hearing on 22.4.19%8.

ail It isi howevers submitted en bghalf of arivatelrQSﬁendents 6y
7-and 8 that ne reply has yet been filed on their behalfs on yhese
behalf Mr.Samir Ghosh has filed power» but he has net appeared teday.
Anyudys leave is granted to file reply on behalf éf these pfivate
respondents at least a yeek before the next diéte of hearing.

5. We alam record that M.A,177 of 1987 yas dlspassd ef by the
erder adted 10 6.1987 altheugh ne fermal order of digpesal uas
passed on that day, The said M, A .177 of 1887 ig dispesed of teday
alongwith the sther M,A. being ne.313 of 1987, |

6o No order is made as to costs.

(S Diisguptﬁ) (soNomalliCk‘i
Administrative Member Vice~=Chairman




